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(d) Yes, Madam

(e) Iran and Afghanistan have approached
the Government for increased facilities for the
pla ement of their students in Indian Universiti* s
in the fields of science, medicine, engineej ing and
technology. Their requirements ire being
accommodated to the maximum extent possible.

COMPLICITY OF NDIANS
TURMOIL i 4 MALAYSIA

264. SHRI BAB JBHA1 M. CHINALI :
Will the Minister of EXTERNAL AFFAIRS be
pleased o state :

IN POLITICAL

(a) whether the ittention of the Government

of India las been drawn to the Press reports ||

allegi ig the complicity of Indian; in the rece it
political turmoil in Malaysia; and

(b) if so, what i re the details in this regard
and what is the reaction of the Government of
India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF K CTERNAL AFFAIRS (SHRI
SURENDR \ PAL SINGH) : (a) Yes, Madam.

(b) Our High Cc mmission in Malaysia has
been informed by the Malaysian Government
that no Indian nationals have been involved or
effected in the disturbances. In so far a
Malaysians of Indian origin are concerne 1,
some of them have been involved and there
have also been Sbme casualties an ong this
group. The Malaysian Govern nent also stated
that Malaysian Indian" have been involved as
individuals and not as a racial group.

The Governmen' of India continues to keep a
close watch ¢ n the delicate situation.

265. {Transferred to the 29th July, 1969.]
266. [Transferrea to the 4th August,]”.]
267. [Transferrer to the 2Sth July, 1969.]
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tINATIONAL AND PER CAPITA
INCOME
268. SHRI J. P. YADAV :
SHRI MAN SINGH VARMA :

Will the PRIME MINISTER be pleased to
state :

(a) what were the reasons for not achieving
success in the realisation of targets fixed for
increasing the national and per capita income
under the first three Five Year Plans ;

(b) whether in the Third Five Year Plan
provision was made for providing employment
to 4 crore 60 lakh people in the occupations
other than agriculture so that the percentage of
people dependent on agriculture should come
down from 70 per cent to 60 per cent ana
whether provision was also made for giving
education to all children up to the age of 14
years; and

(c¢) if so, how far Government have achieved
success in the realisati< n of these targets and
what are the reasons for not ach.eving the
targets.
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{{(THE PRIME  MINISTER  AND
MINISTER OF PLANNING

(SHRIMATI INDIRA GANDHI) : (a) The
progress during the last three Five Year Plans
as well as the explanation for shortfalls in
targets have been reviewed in the Fourth Five
Year Plan—A Draft Outline, 1966". In
addition, the Second and Third Plan documents
and the various reviews published from time to
time deal with the progress of the Plans.
Attention is specially invited to Chapter I of the
Draft Outline of the Fourth Plan and to the
other publications listed in the statement placed
on the Table of the House.

(b) No, Madam.

(c) Does not arise.

STATEMENT

1. Flrst Flve Year Plan—
1. First Five Year Plan—Progress
Report 1951-52 and 1952-53 (1953).
2. First Five Year
Report 1953-54 (1954).

3. First Five Year Plan—Progress
Report April—September, 1954 (1955),
4. First Five Year
Report 1954-55 (1956).

5. Review
Plan  (1957).

Plan—Progress

Plan—Progress

ol the First Five Year

Il. Second Five Year Plan—
1. Second Five Year Plan document.

2. Appraisal and Prospects of Second
Five Year Plan (1958).

4[] English translation.
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3. Re-appraisa’ of Second Five Year
Plan : a resume (1958).

4. Second Five Year Plan—Progress
Report, 1958-59 (1960).

5. Second Five Year Plan—Progress
Report 1959-60 (1962).
111. Third Five Yea Plan—
1. Third Five Year Plan document.

2. Third Five Year Plan—Progress
Report 1961-62 (1763).

3. Third Five (ear Plan—Mid-Term
Appraisal (1963)

4. Third Plan Frogress Report 1963—
1965.

5. Fourth Five Year Plan—A Draft
Ouqtline.

IV. Three Five Year Plans together—

Fourth Five Year Plan—A Draft
Outline.]

269. [Transferred 1o the 4th August,
1969.]

CASES FOR VIOLATION OF IMPORTS AND
EXPORTS (Cot TROL) ACT, 1947

270. SHRI R. P. CHAITAN : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleases to state :

(a) the number < f the persons found
involved in different cases under Imports and
Exports (Contr >1) Act, 1947 and rules made
thereunder du ing the years 1966-67, 1967-68
and 1968-6), year-wise;

(b) the details of he action taken against
them in each case and

(c) the measures being taken to make the
aforesaid Act obligatory?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (CHOWDHARY. RAM SEWAK) :
(a) and (b) The information is being collected
and will be placed on the Table of the Hous< .

(¢) Adequate prevision has been made
under Imports and Exports (Control) Act,
1947 where under section 5, any violation of
the Act is punihable with imprisonment for a
term which may extend to two years and also
with fine.

[24 JULY 1969 J
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RFSOLVING OF INDO-PAK DIFFERENCES

271. SARDAR RAM SINGH

DR. (MRS)) MANGLADEVI
TALWAR :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Government of India
propose to enter into meaningful discussions
with Pakistan to resolve the outstanding
differences between the two countries;

(b) whether the Government of Pakistan
have also offered their co-operation in the
matter; and

(c) if so, what fresh steps have been taken
by the Government of India in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Madam.

(b) No, Madam.

(c) A letter recently written by Prime
Minister to President Yahya Khan is placed
on the Table of the House.

Copy of letter from Shrimatl Indira Gandhi, the
Prime Minister of India, to His Excellency
General Yahya Khan, President of
Pakistan

New Delhi, June 22,1969 Excellency,

I have been thinking of writing to you for
some time. Apart from the brief meeting with
Air Marshal Noor Khan in New Delhi last
May, there has been no opportunity to meet
members of your Government to discuss our
relations. I am writing to share some of our
thoughts with you.

Whatever the difficulties between our two
countries, their destinies are inextricably inter-
twined. Our two Governments together share
the heavy responsibility of ensuring the
welfare and prosperity of over seven hundred
million people.

Today there is almost a total lack of contact
between the peoples of the two countries.
Commercial, economic and cultural relations
are completely cut off. I am sure you will
agree that this is not a satisfactory situation
between two neighbouring States which have
so much in common.



